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Short title.

Extension of C. P. and Berar II of 1944 to rest of Maha.raéhtra State,

Amendment of section 1 of C. P. and Berar II of 1944.

. Amendment of section 2 of C. P. and Berar II of 1944,
Amendment of section 3 of C. P. and Berar II of 1944.

Amendment of section 6 ofeC. P. and Berar II of 1944.

 Amendment of preamble 1to C. P. and Berar I of 1944,
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MAHARASHTRA ACT No. X OF 1968, o«
s [TEe CENTRAL PROVINCES AND BERAR ReGULATION oF COUCHING Lo
. » (MamARASETRA EXTENSION AND AMENDMENT) ACT, 1962.] . - "

[7eh If‘ebvwm’1963].,‘ -

An Act to extend the Central Provirices and Berar Regulation of Couching Aet,
1944, to the rest of the State of Maharashtra, and for that and ceriain other
. purposes further to amend the said Act.
 P.& WHEREAS it is expedient to extend the Contral Provinoes and Berar Regulation - -
_ Ber o1 Couching Act, 1944, o the rest of the State of Maharashtra, and for that and oertain
194, other purposes hereinafter appearing further to amend the said Act ; It is hereb
enacted in the Thirteenth Year of the Republic of India as follows :— e e

) . ' .
1. This Act may be called the Central Provinoes and Berar Regulation of Couching gnoet igle.  *
(Maharashtra Extension and Amendment) Act, 1962. _ .

o.p.& 2. The Central Provinces and Berar Regulation of Couching Act, 1944, a8 in foroe Rxteosionof

Berar in the Vidarbha region cf the State of Maharashtra, is hereby extended to, and shall GLP. & Barar
{m be in force in the whole of that State. o Es:?rm“
: . .

op.& 3 In the Central Provindes and Berar Regulation of Couching’ Act, 1944, in Amendmest
Berar it3 application to the State of MaRarashtra (bereinafter referred to as * the prinoipal gg}"‘:" )
{gﬂ Act™), in the preamble, for the portion beginning with the words * AND BererITof, -
* WHEREAS” and ending with the words - the following Act :— ', the following 1944

shall be substituted, namely :— :

¢ Tt is hereby enacted as follows :— * . .

-« 4, Tn section 1 of the principsl Act,— . . mlnd
(@) in sub-section (2), for the words “ the Vidarbha region ™ the Jvorda “ the 410, szl .
State of Maharashtra * sball be substituted ; _ 'femllof P
(b) in the merginal note, after the words * Shoit title” the words “and e
extent ** shall be inserted.

: . v

5. In section 2 of the principal Act, for the portion beginuing Swith the wqgﬁs Amendlnest
« ghall have” and ending with the word and figures “* Act, 1916 the following szm! .
ghall be substituted, namely ;— . : -

* means a person registered under— . 1944, .
Bom. (@) the Bombsny Medical Act, 1912 ; _ .. .
vIof : . **
lﬁl.;.' » ' . - .
%;;r"‘ - (b) the Central Provinces and Berar Medical Registration Act, 1916; )
L)
Iof | : - ,
1916. ‘ . + - - - . . *
.ﬁvd 1 (¢) the Medical Registration Act (of 1348 Faali); ¢ : . . e
. . : . _ . . S
- 1348 C ’ , * e °
. "'.u. ’ ° L . A . ‘. .
1 For Statement of Objects and Reasons, see Maharashira Government Gazeite, 1962, Part V, page 316, ¢ _
. o ® 0 . . ©® ‘ .
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L7118 . Central Provinces and Berar Regulation ofC'ouckinéq [1968: Mah.X .
e (Muharashira Extenston and Amnqunz) Aet, 1962 )
] (2) the Indian Medical Couucil Act, 1956; or | |
S, (¢) any other law for the time boing in fores in the State; which regulates
. ., o the registration and practice of practivioners, and who possesses such qualifi-

cations for the practice of surgery as the State Government may, for the
- purgoses of this Aot bv notification in the Official Gazelte, recognise.”. ‘
Amendment 6. Tn section 3 of the principal Act, for the pourtion beginnix.xg with the words
ofsectiond Whoever, ” and ending with the word and figures * Act, 1916, ” the"fullowing

;ﬁ‘;k,l;'lﬁf . shall be substwuted, namely :—

1944 “ Notwit anything contained in any other law, whoaver, not being -
a registered titioner, or mot possessing qualifications entitling kim to be
8 registered practitioner,” ' _ . :

Amendfent 7. In section é of the principal Aet, in sub-section (), for the words * to that
of section 8 of the second class *’ the words “ to that of a Presidency Magistrate or a Magistrate

;LE;‘I};‘:, of the first class”” shall be substituted.
L J
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